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Annexure- VI 

Pictures of Trommels at Bandhwari Site as on 19.09.2020 

Trommel -1 (with ballistic separator- operational) 
 

 
Capacity 300 TPD, Screen Size: ± 35 mm & ±6 mm; combination: Ballastic separator and Trommel  

 
 

Trommel- 2 (operational) 
 

Capacity 300 TPD, Screen Size: ± 30 mm, ±16 mm & ± 6 mm, combination: Multiscreen Trommel 

 

            1 
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Trommel-3 (operational) 
 

 
 
 

Capacity 300 TPD, Screen Size: ± 30 mm, ± 6 mm, combination: Multiscreen Trommel 

 

Trommel- 4 (operational) 
 

 

 

 

 

 

Capacity 300 TPD, Screen Size: ± 35 mm & ± 6 mm, combination: set of 2 trommels 

Trommel 
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Trommel 5 (operational) 
 

 
 
 

Capacity 300 TPD, Screen Size: ± 35 mm, ±4 mm, combination: Multiscreen Trommel 
 

Trommel 6 &7 (operational) 
 

Capacity 300 TPD, Screen Size: ± 30 mm & ±6 mm, combination: Multiscreen Trommel 
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Trommel 8 (operational) 
 

 

 
 

Capacity 300 TPD, Screen Size: ± 30 mm & ±6 mm, combination: set of 2 Trommels 
 

 
Trommel 9 (under-installation 

Capacity 300 TPD,  
Screen Size: ± 30 mm & ±4 mm 

Combination: Multiscreen Trommel 
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Annexure- X 

Copy of Newspaper for New processing site issues for Gurugram fresh waste 
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IN THE HIGH COURT OF PUNJAB & HARYANA 
   AT CHANDIGARH

CR-1936-2020(O&M)

Rishi Pal & others Vs. Municipal Committee, Farukhnagar

Present: Mr. Atul Yadav, Advocate for the petitioners.

.....

Matter  has  been  taken  up  through  video  conferencing  via

WhatsApp facility in the light of the Pandemic Covid-19 situation and as

per instructions.

Petitioners  herein  filed  a  suit  for  permanent  and  mandatory

injunction  against  the  Municipal  Committee,  Farukhnagar,  District

Gurugram with regard to dumping of solid waste/garbage on a particular

piece  of  land  which  was  otherwise  reflected  as  Pasture  Land.   An

application under Order 39 Rules 1 & 2 CPC having been filed, the Trial

Court  passed  an  order  dated  21.12.2019  (Annexure  P-3)  restraining  the

respondents from dumping garbage on the suit land.

The instant revision petition is directed against the order dated

2.6.2020 (Annexure P-4) passed by the Additional District Judge, Gurugram

whereby  an  appeal  preferred  by  the  respondent  against  the  order  dated

21.12.2019 has been allowed.

Counsel would  inter alia contend that  the order is erroneous

and has been passed oblivious to the proceedings of the State Environment

Impact  Assessment  Authority,  Haryana  as  contained  in  the  order  dated

6.9.2019 and placed on record at Annexure P-6.

Notice of motion, returnable for 6.8.2020.

Mr.  Shashi  Kumar  Yadav,  Advocate,  who  has  also  joined

proceedings in this WhatsApp facility, accepts notice on behalf of the sole

respondent.  A complete copy of the petition already stands furnished to

him.

Learned  counsel  representing  the  respondent  seeks  time  to

complete instructions in the matter by the adjourned date.

29.06.2020          (TEJINDER SINGH DHINDSA)
lucky                JUDGE

1 of 1
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213 CR-1936-2020

RISHIPAL AND OTHERS VS MUNICIPAL COMMITTEE
FARRUKHNAGAR 

Present: Mr.Atul Yadav,  Advocate for the petitioners.

Mr.B.R.Mahajan, Sr. Advocate with
Mr.Pritam Singh Saini, Advocate
for the respondent.

****

This case has been taken up through Video Conferencing via

Webex  facility  in  the  light  of  Pandemic  Covid-19  situation  and  as  per

instructions.                      

List on 06.10.2020 along with CWP No. 35747 of 2019.

     (TEJINDER SINGH DHINDSA)
     JUDGE

10.09.2020
sunita

1 of 1
::: Downloaded on - 28-09-2020 13:55:50 :::
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Item No. 02         Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
(By Video Conferencing) 

 
 

Original Application No.171/2020 

 
 

Poonam Yadav        Applicant(s) 
 

Versus  

 
M. C. Farrukhnagar & Ors.           Respondent(s) 

 
  
Date of hearing: 21.08.2020 
 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER 

    HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 
 

       

 

ORDER 
 

 

 Grievance in this application is against setting up of a landfill site 

on grazing land, without any Environmental Clearance (EC), at 

Farrukhnagar, District Gurugram, Haryana, in violation of the siting 

criteria. 

 

 Before considering the matter, we find it necessary to require a 

factual and action taken report in the matter from the Haryana State 

Pollution Control Board (HSPCB) and the District Magistrate, Gurugram, 

which may be furnished within two month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 
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 The applicant may serve a set of papers on the HSPCB and the 

District Magistrate, Gurugram and file an affidavit of service within one 

week. 

 

  A copy of this order be forwarded to the HSPCB and the District 

Magistrate, Gurugram by e-mail for compliance. 

 

 List for further consideration on 22.12.2020.  

  

 

 
 

Adarsh Kumar Goel, CP 

 
 

 

 
S. P. Wangdi, JM 

 
 
 

Dr. Satyawan Singh Garbyal, EM 
 

 
 

Dr. Nagin Nanda, EM 

 
August 21, 2020 

Original Application No.171/2020 
SN 
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